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MINISTRY OF ENVIRONMENT AND FORESTS 

NOTIFICATION 

New Delhi, the 25th June, 2009 

G.S.R. MG(E).—ln exercise of the powers conferred by clause (i) of sub-section (1) of Section 63 of the 

Wildlife (Pmmon) Act, 1972 (53 of 1972), the Central Government hereby makes the following rules to amend the 

National ‘Tiger Conservation Auflwfity (Qualifications and kaerime of Experts-or Pnfudonnl Mmbeu) Ruh:. . 

2006, me!y — 

(l) These rules may be called flze Nudonnl Tiger. Ccvnmfim Authority (lelfiwiom and Ev.penence 

of Experts or Professional Members) Amendment Rules, 2009, 

(2) They shall come into force on the date of their publication in the Ofinhl Olune 

2. In the National Tiger Conservation Authority (Quhfiufim and Experience of Expe.m or meemoml 

Meémbers) Rules, 2006, (hereinaftér referred to &3 the said rules), in rule 3,— 

(A) in sub-rule (1), in clause (a), for item (v), the fallwrlng items shall be substituted, nnmely — 

“(v) having a University dégres and successfully completed the training in an -udmy established 

" or recognised by the Department of Personnel and Training; or 

(vi) long standing experience in tiger conservation and related issues outside the Government; and"; 

(B) sub-rule (3) shall be omitted. 

1. The Tables and Appendix annexed to the said rules :Inllbe ommed 

[No. F. 9-1/2004-PE] 

Dr. RAJESH GOPAL. Inspéctor General of Foresis and Member-Secy. 

Note : The principal rules were published in the Gazette of India, Extraordinary vide notification number G.S.R. 662(E), 

dated the 25th October, 2006. 
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